RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.09.2026

Nst;. Jﬂzg:s?\fip J] Z?i';(:t)i:rt No':;e(:]f dﬁzes Stage of proceeding of pending cases
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - - -
2019 1 Argument on Application (1)
2021 1 Reply of Applications (1)
Prosecution Evidence (1)
2022 3 Order (1)
4 |Banswara Argument on Application (1)
2024 1 Argument on Application (1)
2025 1 Stay by Higher Court (1)
2026 2 égzﬁiazr:rr]\é:ee (olf)Accused 1)
5 Baran - - -
6 | Barmer - - -
7 | Beawar - - -
8 | Bharatpur - - -
9 | Bhilwara - - -
10 |Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu - - -
2022 1 SaTe AT wE /R (1)
14 | Dausa
2024 1 ey A (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur - - -
18 | Dungarpur 2022 1 Appearance of Accused (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 1 Prosecution Evidence (1)
19 | Sri Ganganagar
2022 1 Examination of accused (1)
2025 1 Pre Charge Evidence (1)
20 | Hanumangarh - - -
2012 1 e TS (1)
21 | Jaipur District
2025 1 I8 WRIAT uF (1)
22 | Jaipur Metro-I 2006 1 Talbi Muljim (1)
2013 1 Waiting of order by Hon'ble Raj. High Court (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-lI 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
2022 1 Arguments on Application (1)
24 | Jaisalmer 2019 1 Examination of Accused u/s 313 Crpc. (1)
25 | Jalore - - -
26 | Jhalawar - - -
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NS(;. Jrl\.llzr;:s?\];p IT] Z?il;(:t)igrt Nor;ec::‘ dﬁ;es Stage of proceeding of pending cases
27 | Jhunjhunu - - -
28 | Jodhpur District - - -
2011 1 Final Arguments (1)
29 | Jodhpur Metro 2023 1 Argument (1)
2024 2 Atondance Accused (1)
30 |Karauli 2025 1 Appearance of Accused (1)
31 |Khairthal-Tijara - - -
2 | Prosecuton Suderce (1)
32 | Kota
2023 1 some accused are present; warrants have been issued
against the remaining absentees. (1)
33 | Kotputli-Behrore 2021 1 Appearance of Accused (1)
34 | Merta 2020 1 Stay by High Court (1)
35 |Pali - - -
36 | Phalodi - - -
37 | Pratapgarh - - -
38 | Rajsamand - - -
39 | Salumber 2020 1 Final Argument (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 1 Stay by High Court dated 28.08.2025 (1)
42 | Sirohi - - -
43 | Tonk 2023 1 Statement of accused (1)
44 | Udaipur - - -
Total 37
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Third Quarter-2026 (01.07.26 to 30.09.26)

No. of
adjournment if

SN Name of Court Inlz:izzt?cf)n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
) quarter with
reasons
1. ADMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL NIL NIL | NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
o U H Gl 38 TAIEM o, fIH W 4 7A€ 9T | 2 TR B
ACJM, State Vs | i 1'K'g?t‘3.' L"""\A'\lﬂee“a Adi No. of L WAgdg B ST g 2| qAT A9 2 TARHE B SuRd Ll
1 [Thanagazi 2010.2022 | 23/709/23 | KirodiLal | mocot O otting MEY W%g“é”g‘q%;% T W g Sy TE B S W) | FT A 2 s 9 R,
(Alwar) etc. ' om @ preor||[STIRT ST RS W dofd fhal T 8 | A9 TaTE & ey e

(Sitting MLA)

A

T 8l ORgdg HYIS SITHR YHRYT b AR B fear S |




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
3 (11.08.2026,
18.08.2026 &
. 14.09.20226) as
Final Report | State Vs. . . NPT - . .
1 | ACJM Banswara 04.06.2026 111/2026 Bhawani Cognizance Bhawani Joshi plaintiff is not Case is listed on the regular basis for hearing
: (Former MLA) appeared in the
(574/2020) Joshi court for the
arguments for
cognizance
other cases
2 (04.07.2026 &
State Vs. . . . 05.09.2026) as
1 |ACJM Banswara| 27.01.2022 145/2022 Bhawani Pros_ecut|on Bhawani Joshi advocate of Prosecution Evidence
(177/2022) . Evidence (Former MLA) S
Joshi plaintiff sought

time to




Date of

No. of
adjournment if

SN Name of Court Instituti Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
. nstitution .
quarter with
reasons
2 (27.07.2026 &
15.09.2026)
State Vs Stayed by the
2 |ACJM Banswara, 14.05.2025 | 1016/2025 | Bhawani |>ta¥ Py Higher| — BhawaniJoshi | RHC Order No. Awaiting Orders
: Court (Former MLA) SB Cr. Misc.
Joshi
Pet. No.
2669/2026 Dt.
15.04.2026
State Vs. . .
12/2022 Argument on Bhawani Joshi N
3 | JM Banswara | 28.02.2022 (187/2022) Preg;léant Application (Former MLA) - Argument on Application
4| MBanswara | 25022022 | 142022 | BERER o e Bhawani Joshi ;:3(’:‘;]&:??“”;' Orders
o (161/2022) otc (Former MLA) 2676/2026 Dt.
15.04.2026
State Vs. : .
202/2022 .| Argument on Bhawani Joshi I
5 | JM Banswara 01.10.2019 (628/2019) Bﬁz\évr?im Application (Former MLA) - Argument on Application
State Vs. : .
346/2022 ; Reply of Bhawani Joshi N
6 | JM Banswara 06.01.2021 (281/2020) Bﬁi\évr?im Applications (Former MLA) - Reply of Applications
Gopiram
1457/2024 | Vs. Laxmi | Argument on Bhawani Joshi o
7 | JM Banswara 19.07.2024 (107/2024) Narayan Application (Former MLA) - Argument on Application

etc.




No. of
S.N Date of adjournment if
’ Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
State Vs. . .
413/2026 Appearance of Bhawani Joshi )
8 | AUM, Banswara | 10.03.2026 (1021/2026) Premkant Accused (Former MLA) Appearance of Accused
Mehta etc.
5. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
\ NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
\ NIL NIL NIL NIL NIL NIL NIL NIL
other cases
\ NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
7. BEAWAR
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
8. BHARATPUR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL
9. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
10. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

11. BUNDI

Cases punishable with life imprisonment

NIL NIL NIL NIL NIL \ NIL \ NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

12. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

| NIL NIL NIL NIL NIL | NIL | NIL NIL




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
13. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL NIL NIL | NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
14. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
9 A8 TR0l H RS 00.06.2026 B ATIRIST B FTAR AT
NELC IR IS b &IRT Special Leave to Appeal (Criminal) No.(S) 5822-
ST@LFVVS 5825/2025 f&-Ti® 02.05.2025 & AFFI oI S
ADJ LALSOT SHANKER| wa@ WRFT | Sh. Jitendra Gothwal AT GRT IR et f7ies 20.02.2025 B Wk 1 ¥ foan
1 (Dausa) 03.06.2022 17/2022 URF =/ (Sitting MLA) - TR & | AR wdieE e ERT R BN 3 UK & ST
BALYA AT BHTIATEN &l BT ST Fhell © | MY Ui 30.10.2026

AND ORS.

calipil
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No. of
S.N Date of adjournment if
’ Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
Other Cases
59 A H @R & SIRIYEl dHid 918 /3EH UTK T8l 8 9
ACJM No.1, State Vs _ TATET BT T qofd fhar W) gewer S aRf i 05.10.
1 Lalsot 07.11.2024 | CT-R€g Case | juorqra | e arfirairor | SN- Jitendra Gothwal i 2026 Wl ST ¥ Fraad 2|
1002/24 (Sitting MLA)
(Dausa) Etc.
15. DEEDWANA-KUCHAMAN
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
16. DEEG
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
17. DHOLPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL

18. DUNGARPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more

State V/s
1| ADJ, Dungarpur | 12.10.2022 | o 112021 | oy oianig) | APPearance of | Umesh Damor ; Evidence Recorded PW-13 to Pw-16
Session Case Accused (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
19. SRI GANGANAGAR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL NIL INIL




No. of
adjournment if

SN Name of Court In??i:ﬁt?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
State Vs . . — . .
1 _ADJ No. 2 07.05.2013 12/2013 Jaideep Awaiting Ja@gep Bihani 4 Record awaited from ng|’.l Court, Jodhpur, Request Letter
Sri Ganganagar S Record (Sitting MLA) issued.
Bihani etc.
other cases
ACD State Vs Prosecution Ashok Chandna 22, Prosecution
1 . 12.05.2015 14/2015 Lalchand . e o Evidence of 24 witness was recorded.
Sri Ganganagar otc Evidence (Sitting MLA) Evidence
ACJM, State Vs | Examination of Pawan Duagal 1, E:/?jgﬁggon Prosecution evidence was closed after receiving death
2 Gharsana, 23.08.2022 | Cro 404/2022 99 o certificate of last withess kubh singh. File fixed for
. Hetram etc accused (Former MLA) 8 Examination of L
Sri Ganganagar examination of Accused.
Accused.
: State Vs . — ,
3 ACJM-2 Sri 19.05.2025 | Cro 5600/2025 | Jaideep Pre _Charged Ja@le:ep Bihani 9, Appearance off Appearance of Accused has done. Pre Charge Evidence
Ganganagar S Evidence (Sitting MLA) Accused. Started.
Bihani etc.
20. HANUMANGARH
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

SN Name of Court Inlzt?i:et?;n Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
’ u quarter with
reasons
21. JAIPUR DIST.
Cases punishable with death of life imprisonment
1 |ADJ No.2 18.10.2023 |NCV No. WRBR T4 | 989 U1 U fiRtsr fig aferm 6 (A 13.07.2026 BT %@G I tn?ﬁw% T Rig @ mﬁﬂa;g
. . e qd GG ECICYACEC AL I FAHE BT I dRe FAR®dN

(Jaipur Dist.) 102/2025 TR _j_,? ( NASRY arfrgaa g [ fpar T, fAie 18.07.2026 B ORI RGN & srgdrer W e @
' T @IS YT HRAE T8 g3 | fAAe 01.08.2026 B AMYETTT IR IH
Case No. TRTH 9 Tl a A Rig & ave Fveard o @8 1 9 wEae Reis o7.os.
82/25 fRig & arqu i{)ﬁ 2026 BG fad @ TS 9 yfera rflerd @ SufOeed 9 wEEe Sufed
(59/23) & @ BRI VG W & gfere st frgam we 3g Frder R m afigaer e 9
UrfT U 9req UM 9 A RiE @ aRe ARGAR O AR g Bikede U= Rig @
TR o g [ T 9 ofeH Il @l YR H dIfie et Bl JaAfoH @) g &
SR Soxio Jer Afed SuRYT 8F &g Ulaw fhal TAT| UAEael H fadid 14.08.26 TR @

B BRI

AT | SIFYARITOT GRS I% URIRM d A [iE 1 e § SuRerd glaR
SR 57| JARH & =R¥e AfiRem # %o WA URal &
SrfdraeaaT gIRT IRAE) & T¥F SIRU A1, & BRI ST ar9d = o= U9
T | Fhel gaie Gafor ™ &l g 18 | UAdell <l s ad ood fadid
05.09.2026 BT AT B TS | <TG gRT faAId 21.08.2026 B SHIAT UL
AT 179 /2026 H UIRG AR BT U A gy TAM 48 BT S
= Rer foar 1| fRAid 05.09.2026 BT ST WIS 99 AL F PR S
AT TG TdId AT gRT FGER =16l O e g & Arey s e
T g Ul fRFid 19.09.2026 BT AT @ T | fAHAIPB 19.09.2026 BT SATd
UIua U9 far M| Ahd faltte die Afticie @ fide TS| Sad wnuA
@ 959 oY e 26.09.2026 Frad @ TE | B 23.09.2026 B AMO L.
Sod <l gIRT U1 fBfaer orfia FsR 2131 /2026 & UiRd ameer feqie
22.09.2026 B AT H AFYFT TR SB URIRM BT wrA+d R Rer far
a7 | faATd 26.09.2026 HT Sf¥radr FFAGFTON §RT 989 ULUH B T ATET
T | ST WR u=mae # feAie 09.10.2026 T & T |




Date of

No. of
adjournment if

SN Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
' quarter with
reasons
2| ADJNo.4 [17-10-2012| NCV No. |TR&R I°1| e AT 1. st SiTfear BIS WA T g&’%‘g}dlé 2026 # feid 2;)7;026 ﬁéﬂ;ﬁgﬂ@ﬁgﬁw RIEEE i?;ﬁ
. . : M T T PHROT | 13.07.2026
(Jaipur Dist.) 34114 e Rie a 2 fﬂﬂ%ﬁ%w%@ I O M G O RRR
: RTToid RAiE T dofd fhar 77 | fasid 22.07.2026 BT a8 Hoia Rig &
Case No. UH.3e ) STHTT gRUE IE! TG WRME B, eleR G 1 fbsl WRIE 8 9 SR
40/2012 3. #f STl T | HAT HR B RIS & A1y T 8o | 916 R IS TGS Bl STt Db
(58/2014) I (acHT TH.UEY) T B Bl 9 Td1E B BIST U9 9 9 Sad T8 b ATy § SuRerd
4. 2 SN Rig BIPR U S H aqH B B BRUT Sod AT BT AT P AN A
(@ THAT) R Teld b S BT e feA | Tare iU wusHdre bl SRk

ST aRUE 5000 B 3 detd fhar 7T | 3MefRreT e 16.06.2026 BT
TSI # TSl U=l @ A1 HI0103MS0 ol JMfAATSTd Bl Hield—a 3faverr §
oy T | Wod03mE0 e AR BT fRermd <& 78 & e uel W
[ad SIS o Ui & |fed 49 SIS g IR | UeT o |

g TR 2026 § &P 03.08.2026 T TTATE TIUSG WUSAATA & I
oSG0 91 & WU H oIgag b T | TATE EAF YF Holex bl ST
RUC 1000 U W Ted fhar AT | faA1® 12.08.2026 BT TATE A YA
BoTER B AR T 010320 Ald JAITSTh = YT o U9 &x faes foman
o TaE B WY T BRI TR IATHST B ol & SR I8 IrTerd §
SURerd &9 # aRyHef € | TATE BT FION ATHT WAl UF WIeR fhar ST
G SIRY ST aRUS 5000 ¥UY ¥ Told BT 7| {1 21.08.2026 BT
TTaTE §99 §F Hole} & 9a Nosego 92 & wU H <fdhd ax gof fRy m|
A8 HAGGIT Bl SR ST dRUE 5000 0 I doid fbar T |

ATE RIaWR 2026 # faAd 07.09.2026 BT TATE HAGE & 9IT9 GoSEI0 93
@ w0 # S Y T S e SN e sme gRT fORE ' S/awR a1
ST TR SR fhd T | Targ MUl R BT ST RIS 5000 B0 I dold
T T | faie 17.00.2026 BI T8 FHGE UI0S<Y0 93 B SHR I
cfhd AR gUT 50 T | RS dd Aol §RT TaTe Tdta g &
IR WRI B & W H AT B DI UL @Y TS | ITaTg MITe
g @I g7 doe fasar T |




No. of
S.N Date of adjournment if
’ Name of Court Instituti Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
. nstitution .
quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
1 |ACJ & JM No.1, |10.06.2016 |NCV No. State vs |Case disposed| Ramniwas Gawaria - Case disposed during the quarter
Jaipur Dist. 2455/2018 Satveer |on dated (Sitting M.L.A) Disposal date: 24.07.2026
Case No. Chaudhary |24.07.2026
89/2025 & ors.
(573/2016)
22. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL | NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL | NIL | NIL
other cases
State Vs . .
ASCJ & ACJM- Lalit Disposed on Lalit Kumar Yadav Disposed on _
112, 12.12.2018 1308/16 Kumar and dated (Present MLA) dated Disposed on dated 09.07.2026
Jaipur Metro.-I| ors 09.07.2026 09.07.2026




S.N

Name of Court

Date of
Institution

Case No.

Title

Present Status

Name of Mps/MLAs

No. of
adjournment if
any given during
quarter with
reasons

Progress made in the case during Quarter

ACJ & JM- 11,
Jaipur Metro-|

29.05.2006

320/06

Ashok
Tanwar Vs
Ramesh
Chand and
others

Talbi Muljim

Gopal Sharma
(Present MLA)

MG gRT 989
T AR AR B
PRT |

fadi® 15.07.2026 H1 ifdgaar ifgaa dHEwy AR @ SR | W TF aTEq
SFRPR R BN ¥ uRare @RS 5 S @1 U faar | Sad Wi o3 R Sl
vl B g8 G TS | IS 07.082026 BT URMAT uH @ FRART fFAT @R
RSl fear 7| f&sie 11082026 @I SIfPaaror WO T, TH. WAW @
THIATAR BT ITURTE 3T &RT 500 SMEURIT T 19L THE PRESS AND REGISTRATION
OF BOOKS ACT 1867 T HIRA® 3R AR AR AT T R IRgaTor J
e =aE g IfgEer gAA e, WY e, derw i, Saofl, S @my,
STETer Wi, ERARTIY, BIeret iaH, §BA BoR, dANHd, I 991, WERSl @i &
THT D Ol WREHR HR FRGAN] aRIC & dod o7 & ey &l 1|
feAl® 14.08.2026 B AP AY THAT 7 AT H AUV fhar Forr S
AT 97 U9 fHAT| 989 SHMT G SR AR I ST W BleT 11 v
ATGETTOT FAEreT FAR, TGy ANl T FY Tl BT GRT 500 IURA T 19L THE
PRESS AND REGISTRATION OF BOOKS ACT 1867 &T HiRad TR ARTY FAMAT T
o o= SfrgaEor A offlen @R (A 18.082026 B fPE FEA I A
AT ITHAAUY fAr qen SHHd wrer uF uer far| 98w SMMd g
SRR AT BT THMT TR BIST TIT G &1RT 500 ASYRAT G 19L THE PRESS AND
REGISTRATION OF BOOKS ACT 1867 &1 AIRgd IR WRIY JART T R W
JrfergeT = aidiem =mEr | fE 31.08.2026 BT AAIHITOT Derrer IAH, IHEH G,
RARIYT &RaT, Harr T, e B W ARGIN aRve ¥ Tdd B g
e 7 M| RAF 17.00.2026 B AN STTERT JAE ok - FRTAT H
JTAHYTT fHar Tom ST U UF U fRAT| 989 SN Gl SR SIRgaRT
BT STHAMT TR BIST AT T &RT 500 3MSYRIT T 19L THE PRESS AND REGISTRATION
OF BOOKS ACT 1867 &1 HIRgd R AR AR T 59 W Afgad =1 ofdlen
TN | f3TH 24.09.2026 BT ARG HERIST @i, Faoh ef, ST @R, g§g5H
PR P IRY WA ARGANT gRve §F Ta9 53 9 & ey Ry M| fiAis 26.
09.2026 BT JAAIHRT DRI IAT - ARTAT § FHAAGVT AT Tl S Iref=r
U3 U AT | 989 S gl SR Ifgad ® SEd TR Blel AT Ua €RT 500
3SYRT g 19L THE PRESS AND REGISTRATION OF BOOKS ACT 1867 T HIRad TRIT
ARTE AT T 59 W Afgad o ofdfien @mdl | fiTie 28.09.2026 BT AfIZETOr
Ferrt @, Faoft wmt 9 ST @R e | STerHueT fRar qe S
AT U= U fRAT | AR $ ST TR BIST AT U9 g7 500 TSRl @
&7 19L THE PRESS AND REGISTRATION OF BOOKS ACT 1867 T HIRad SRIT ARIeT
AR T R IR Ao F ofdienm Arey | HbRer # AAGEITOT PRI I,
M A, ERARIIC SR@, e, §BH dR b R RGN aRve SRy {5
ST g & | YHROT A H IR AMIRITO B Tl 2g a2

ACJ & JM -12,
Jaipur Metro-|

03.07.2025

27647/25

State Vs
Ramniwas
Gawadiya

Disposed on
dated
30.07.2026

Ramniwas Gawadiya
(Present MLA)

2 adjournment

AT H 311 HIRRURT & UIfAT U5 &1 FRART R @8 &

T oRgag [ T, e AASH T8 B SThR AT JeATorH

H ford SR 989 sifed gl T @ ol g | faAie 30.07.
2026 foTETAT SR GATIT T |




No. of
adjournment if

SN Name of Court I Da'te 9f Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
. nstitution .
quarter with
reasons
23. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
Closure reports submitted by investigation officer qua. Mr.
Shanti Dhariwal, Shri N.L. Meena, Sh. V.M. Kapoor & Sh.
Lalit K. Panwar has been considered by this court & rejected.
S.P. ACB has been directed to further investigation on certain
points as mentioned and directed in order passed by this
Arguments on court on 18.04.2022 in compliance of this order, ACB
Charges and for submitted the result of further investigation. Application filed
consideration by complainant for subsitution of his counsel has been
. FIR No. 422/14 Sta!te Vs the result of ' . disposed off. The Qrder dated 26.1.1.2021 of this cou_rt
1 ACD-4, Jaipur 03.03.2016 Casé No - Shailendra further Mr. Shanti Dhariwal 2 quashed and set aside by Hon’ble Rajasthan High Court in
Metro-I| o 01/2021' Garg and |investigation as (Sitting MLA) S.B. Cri. Revision No. 113/2022 vide order dated 17.01.2023
Ors. directed by this and amended order passed in S.b. Criminal Misc. Application
court through No. 35/2023 dated 06.02.2023. Hon’ble Rajasthan High Court
order dated in the order dated 17-01-2023 mentioned the fact that” A
18.04.2022 coordinate bench of this court has quashed the proceedings
arising out of the same FIR that the present accused in
person are booked in qua accused petitianer Shati Dhariwal.”
At present there are no criminal proceedings pending against
Shanti Dhariwal.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
ASCJ cum RPF Bandikui Waiting of 1. Dr. Kirodi Lal JRIATTOT ERT AIIGIS AR §RT (AL f&iea frefra
ACMM andikui | State Vs || qrqerhy | Meena (Sitting MLA) REIE—2776 /2024 TR B TE § | HIRIS R GRT TR &)
1A% . 02.01.2013 | 47A/2013 | Kirodi Lal . (oing M-, NIL
Railway,Jaipur (11745/2014) ofc Hon'ble Raj. | 2. Shailendra Joshi RISl AT QY 9 WIfId & T | AINISAL & wWR

Metro-II

High Court

(Former MLA)

TR Sfad & | ST U9 05.01.2027




Date of
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SN Name of Court Instituti Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
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reasons
An application
filed by accused
inder singh 3, U0 H gR
under  section SfRgEToT §
ASCJ cum '83/2018 StateVs 91 crpc  has 173 arfergedT _ C .
o /ACMM Com. 17.07.2022 | (1043/2007) |Kalicharan been disposed —Kalicharan Saraf SremTarer 2 1% # g FRaE 2 v R 1 W@ 1 S driE
Riots, Jaipur T CIS No.- Saraf and jon 26.09.2026 (Sitting MLA) S ‘U=l 09.10.2026 1T 7 |
Metro-ll 1069/16 Ors. by court and an N7 98
other EREC I
application is TR
pending for
arguments.
24. JAISALMER
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL | NIL NIL NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL | NIL
Other Cases
2 Witness is
N Recorded in this
1| ACIMPokaran | 14 115619 | 94212019 ?str?:t;/ns EE@QZ@S‘L?S“ Shaitan Singh | quarter. Total ]
(Jaisalmer) Singh etc 313 Crpc. (Former MLA) adjournment
number during
this Quarter is 5
25. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | ONIL | NIL | NIL NIL | NIL
other cases
| NIL | NIL | NIL | NIL | NIL | NIL NIL | NIL




Date of

S.N
. Institution

Name of Court Case No. Title
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No. of
adjournment if
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quarter with
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Progress made in the case during Quarter

26. JHALAWAR

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | ONL | NIL | NIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL

27. JHUNJHUNU

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL

28. JODHPUR DIST.

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL
other cases

| NIL | NIL | NIL | NIL NIL | NIL | NIL NIL




No. of
adjournment if

S-N Name of Court Inlz:i:e 9f Case No. Title Present Status | Name of Mps/MLAs | any given during Progress made in the case during Quarter
. ution "
quarter with
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29. JODHPUR METRO.
Cases punishable with death or life imprisonment
Spl. Judge, uol o ~ .
1 [SC/ST (POA) Act 46 15 5011 97/2011 through Final Malkhan Singh v g e R dAe JAASIE B gEd Al T | UFEell Aol 98d #
Cases, Jodhpur T CBI/ Sohan| Arguments (Former MLA) raa a1 TS|
989 B 99I Are
Metro Lal etc. &
DN |
01.
&I 18.07.2026 BT
State/ 8 %E‘E‘ % ﬁwc'a q_;as T HEORM W00—02, A8 Tax i d0S0—03, TAE YRERM
o |ADJ No. 5, 22 10.2024 164/2024 Lokendra | rosecution Rajendra Guda | p o 1) so00e Lﬁ T0S0—04 & HAT oRFdG [HU T | Ifeaad orelid RHE @ 3R 4
Jodhpur Metro o ) Evidence (Former MLA) . ST B BT udT o3 e A, R R uEdell add H# Sfarg
Singh TaTE Brs IuRerd of e ;
a1 o | feie 20, T U 8Y fRAE 151026 I @ Y|
09.2026 T Yo
AABRY W T |
Cases Punishable with imprisonment for 5 years or more
| NIL | ONIL | NIL | ONIL | NIL NIL | NIL | NIL
other cases
State/ , . 08 .
ADJ No. 1, Cr. Appeal . Gajendra Singh Sy SifRpEa gRT (989 ©g qHY TS @ PRI UAGe] 989 e § a8 1 wexer & e
T JJodhpur Metro  |96-11:2023  l4g3/93 giilge;‘dra Argument (Siting MP) |46 2q sraw w1e | FRaRel & ey 591 o <% 2 |
‘BHIRIT
&I 04.07.2026 B AMYeRd R R & ruRerd § AREAR aRe arfia
IRy aT8® §RT BRI S 9199 @ 36 AMIe &1 §Ra # amiidd i<l &
State/ 05 =marerd H SuRed B @ Ale & A1 SR At | fAiE 30.07.2026 Br
2 CJM, Jodhpur 19.12.2024 NCV No Mohan Attendance Ravindra Singh SR w2 gATEe W Afga faw T & siftaa g1 e 17.07.2026 ®1 Ui uH
Metro . 59033/2024 Sinah et accused (Sitting MLA) & wror qaq faeer ST @1 SRR UeM B 'g U fhar man e g |
ingh etc. Qe 01.08.2026, 25.08.2026, 05.09.2026 Td 17.09.2026 BT MY IR 4z
o1 ARGIR aRT arfiet / 31eH driel UT &1 8 9 g ifigaa ovR Rig
P FRBAR! IRe SIRY fhar T3 |
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30. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
At the time of
assuming charge
on 26.05.2026,
the file was
pending at the
stage
State Vs Appearance of Ramesh Chand S/o St;rgcmuggljngo’;he
1 | CJ & JM, Nadoti | 03.06.2025 113/2025 Ramesh p% d Ramsahay 23 09 202,6 A -
Chand etc ceuse (Ex. MLA) 9-£920. AS
the Presiding
Officer was on
leave on
23.09.2026, the
Case was
adjourned to
21.11.2026
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
31. KHAIRTHAL-TIJARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S.N Date of adjournment if
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32. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more
| NIL | NIL | NIL NIL NIL NIL | NIL NIL
Other cases
14
Adjournment due
State Vs to Accused and
f L Qi counsel sought an
1 IACIM No. 2 Kotal 14-11-2022 Cr. Reg. No.- Bgiar:/v?]nl Final I'\I’Bar']:vv\\/l:tn(lFsoTn%gr opportunity to 14|Progress Defence Evidence has been completed. Case now
’ 11860/22 Rai 9 t Arguments ) MLA times Present|at the stage of Final Arguments Next date 08.10.2026.
ajawa ) their Final
Etc Arguments  and
Presiding  officer
post vacant.
State v/s Bhawani Singh 11 C
ACJM NO. 3 07 Cr. Reg. no.- | Badrilal @ . . adjournment, Due|Case Disposed
21 " KoTA 19-07-2021 | "7455/2021 | Birdhilal | DiSPosed Rajawl\jf_%ormer to more than 35 Date:- 30.09.2026
Etc acuused
State V 3
Chaan?jraia Chandrakanta Adjournment  |One witness examined on 04-08-2026 as PW-03 and One
3 ACJM NO. 06, 06-10-2022 Cr. Reg. No. nta Prosecution Meghwal (Former due to time witness examined on 29-09-2026 as PW-04. Remain witness
KOTA 10861/22 Meahwal Evidence g MLA) sought for/were summoned for prosecution evidence. All witness police
Egtc Prosecution officials which have been transferred to different cities.
' Evidence
11 Times
Some accused The advocates
are present; of remain one
IMK cr R State V/s | warrants have H lal accused taken
4 Katn Was | 24.07-2023 g",rofzgogg" Heera Lal | beenissued g(_—::[:_a a I\r)li%\ar time for|Some accused surrendered
(Kota) etc. against the (Sitting ) argument on
remaining charge

absentees.
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S.N Date of adjournment if
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33. KOTPUTLI-BEHROR
Cases punishable with death or life imprisonment
NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
other cases
State Vs
1 ACIM N0.'1’ 13.10.2021 310/2021 Ramkumar Appearance of |Ramswaroop Kasana No Appearance of Accused
Kotputli otc Accused (Former)
34. MERTA
Case punishable with death of life imprisonment
| NIL | NIL | NIL | NIL | NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
1| CJM Nagaur | 07.09.2020 877/20 WHR 19| SAOIR QY |1. 3Tl g1 <1 arady| 1 (e = W Hated ORI §RT ORI IS §919 QAT Petition
HRATA 7 | @M T (qd THUaR) e &N g0 Special Leave to Appeal (Crl.) No. 8191 /21 ¥ A ISRl
e 0 T e e P 3 SIS
= 06.07.2026) | 2. 31 JERTSA Petition for Special 3% IRITeR, SIEYR & SBCRMSBA No. 8369,/21 ¥ T
(‘FT TH.YAY) Leave to Appeal 2l
(Crl.) No. 8191/21 #
A ORAE 3
SRR, SRR @
SBCRMSBA No.
8369 /21 H WITH MY
2 1)
Other cases
| NIL | NIL | NIL | NIL | NIL NIL | NIL | NIL
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35. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
| NIL NIL | NIL NIL | NIL | NIL | NIL NIL
36. PHALODI
Cases punishable with death or life imprisonment
| NIL NIL NIL NIL | NIL | NIL | NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL NIL | NIL NIL | NIL | NIL | NIL NIL
other cases
| NIL NIL | NIL NIL | NIL | NIL | NIL NIL
37. PRATAPGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL NIL | NIL NIL | NIL | NIL | NIL NIL
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adjournment if
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38. RAJSAMAND
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
39. SALUMBER
Cases punishable with death or life imprisonment
6 Adjournments|After hearing the Argument application on 18.07.2026, the file
(deciding was fixed for 01.08.2026 from 01.08.2026 the file was fixed
Cr. Req. Case State Vs application and|for order on the application u/s 311 Crpc on 14.08.2026. On
1 |CJ & UM, Sarada| 07.02.2020 '34/3620 Shanta |Final Argument | Shanta Devi (Sitting) |adjournment 14.08.2026 the application u/s 311 crpc was rejected and
Devi & ors. sought by|dismissed.
Advocate for|Thereafter the file was fixed for final argument on 29.08.2026,
Final Arguments)|05.09.2026, 19.09.2026 and 03.10.2026.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL NIL NIL NIL NIL NIL | NIL | NIL
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S.N Date of adjournment if
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40. SAWAI MADHOPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
41. SIKAR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
State Vs 2- Reason Stay
. Session Cases | Jhabar Prosecution | Jhabar Singh Kharra , : . .
1 |ACD Court, Sikar| 19.02.2021 2/2025 Singh Evidence (Present MLA) by Hogoltjlft High |Stay by Hon'ble High Court Dated 28.08.2025
Kharra etc.
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL
42. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
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43. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
1. Sukhveer Singh
Jonapuria at Ex M.P.
State Vs Igékhgama' 4 Adjournments
1| ACJM Maloura | 18.04.2023 299/23 Stgki:bﬁer Statement of 2. Kanr?aiya Lal ha\éeugtignng::/en Case has been listed for Statement of Accused U/s 313 CrPC
P T Jona guria Accused Choudhary at present appearance of (351 BNSS)
P MLA Todaraisingh- PP
etc accused
Malpura
3. Rajendra Gurijar,
MLA Deoli Uniara
44. UDAIPUR
Cases Punishable with death of life imprisonment
| NIL | NIL | NIL | NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
1 |ACJ&JIM (South)| 20.03.2023 3772/23 State/ Disposed on |Ravindra Singh Bhati NIL Disposed on 04.08.2026
No.2 Ravindra 04.08.2026 (Sitting M.L.A.)
singh Bhati

etc
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